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Ai- 75, -9 	 the Respondents and hand over free 
0- 

copies of this order to the Lid.Counsel 

appearing for '3oth the parties. 
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On 

Order-dated-13.8.04- 
0 

Sm,t. Y.3.Saroj-ini has f~L led this D.A. 

.)cing a,,jgriav,~,d 'by the delay that has taken 

,-Aace in re-vising the amount of fa~,ily pension 

',,ayable to -her on the reca=endation of the 5th 

,jay commission. Accepting the recommendation of 

the 5th ipay Cor-,imission, the covermnent of India 

,Iinistr-r of Personnel P).'-,)Iic Grievance and 

?--~nsi on hvik,~~, h~r .. their order dated 10,02.98 

(Annext'-ire-A-7), notified thp clacisl.an  of the 

ea n s-" on -rnm.ent that the Pensi orVfami 1,4, 1 	of 

a1l pre-19135 pensionn--rs/-.Ea-ii1y pensioners who 

penslon 
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as on 01.01.96 -under Liberalised Pension Riles, 

1950/,--CS(Pension Ralas,l')72) ~,,,ould ice entitled 

to notional fixation of their pay as on 01.01.96, 

by adopting the same formula as for the _s,-__".ring 

employees and thereAfter for the parpose. of 

consolidation of their pension/fa,- Aly pension as 

on 01,01.96 alike those who have retired on or 

after 01.01.136. The grielvance of the petitioner 

i s that the Respondents ha-ue not taken any 

action to revise her family pension, although 

she had sub.A"~ted an application to -the Senior 

Vivo isional Personnel Officer, Sot-ith Eastern 
"~ li't 

Rai lxqay (Settlement), Khara,-!pur. She has therefore 

C~ C 

approached the Tribunal with a pra\,7er to issae 

direction to the Resr)ond,':~n1Cs to apdate the faAl, 

pension payable to her as ,-y-i-r riles and make 

payment of arrears thereof with interest at the 

rate of 13','~.per annum, 

2. The Respondents by filin~- a co,-int--r have 

explained the delay in reVi3inq her 	fa.,-~riily 

pension. The delay was cat-ised because of -i 14 

laege number of cases of oensioners numberin,:, 

about 7000 pension/family pension cases A -had'to 

be revieNx--d. The delay also occ;jrred on acca-int 

of the fact that revision of pension/fa-111ily 

pension in respect of r,.innin<:- staff(her deceased 

husband belon-,ed to -this category) had to await 

the final decision ot" the Rail-way 3oard regardin~ 

ounting of runninr~ allowance for the o1roose of 

pension and that the decision was received only 

in July 1)99. Horwever, they havle since revised 

the family pension for the ap.Dlicant and have 

also drawn the arrears of cirattity and coniuted 

value of pension and the payments have also 
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that the applicant was informed of the same 
I 

vide letter dt. 15A.04 and the Personnel 

Inspector w.,-s deputed to her residence.'to hand- 

Os-d the over a copy of the PPA. They have OPP - 

prayer of the applicant for payment of interest 

1 have heard the W.Counsel for both 

the sid~~s. The Ld. Counsel for the applicant, 

repeatedly stressed the poin4t.- that delikr of 

four year~;Owas too long a period and the 

applicant, who is a poor p 	 is en ansi oner, 	-itled 

to be compensated for the delay. On the other 

hand, the Ld. Coinsel for the Responden-cs 

drew my notice to Rule 87 (4) of Railway 

Pension Rules,1993 and submitted that no 

interest on the arrears of grat-uity is payable. 

1 have carefullY considered the argu-

ment of both the sides with re(-ard to -the delay 

caused in payment of revised pensionary benefit 

to the applicant. Admittedly, there was delay 

in effecting paymen't., However, as the Rules 

do not prO'7ide for payment of interest on 

aratuity, the claim of the applicant to that 

extent is not tenable. How-ever, regardin,-T 

payment of interest on pension as disclosed 
'JR: " t.~_ d"-~ I 

by the Dd. C(xinsel for the Respondents 

had to revise about 7000 pre 1936 cases which 

involved lot of clerical work and fl,or -Ohiz 

been a f fected into the Bank account 7or the 

ap.?licant,by their letters dt. 23.10.02 aid 

31 *10,03, It has also been disclosed by them 

work no _~xtra hand -as sanction(_!,~ 
PVq 

znt. '11he a was 	',--a ;i n."r by the governme 	 A? tv 

Lha t i_'Ihe t~~ sll-, at ha,~-1'(~ ~,,Tas not si-liple tha ~~ 

some delati was not a--oida-,1e. HoTape~,.,er, tl-,~)L 
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—rn-t-v el~' 

does not. make a case for payment of interest 

on pension because revised pension was not-

a pre-determined condition of s--rviceo It 

is also not the case of the apiplicant the-it 

dela~i was caused dide to malice* Hence, no 

case. of civil liaAlity is made out. 

5. In view of the foregoing, I am una-1,D)-e 

to persuade myself to (-,rant the relief of 

payment of interest on the arrear -)f pension. 

This D.A. is diSp03edJ of accordin,--, l',,r.No 

(47 
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